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q. 968 TE Reell, TUAR, TEE 25, 2026/FS[A 6, 1947
No. 968] NEW DELHI, WEDNESDAY, FEBRUARY 25, 2026/PHALGUNA 6, 1947
RIEEIIECIER]

75 faeet, 25 wead, 2026

A 1012(A).— =Fraredter (=) ataf==®, 1968 #r &1 3 & IT-aWT (2) * dAefiT
f3ATF 12 srreq, 2025 it aHEETS ATSTAAT H ATTAF AT Fd gU ATRTAT & (TS o, TATGIATE o9
TATAT o ~ATAHTT TAAT THT [ T& T FeTH ST o ST o SATETLL ol ST el o6 AT TS FiraT
T [iod AT g foae Aetertea a9 ae=7 givn-

1. A T sefas AT,
HIXT &l I=AdH I,
2. WA AT ST HEeEy,
TEIT IoF ATATAT % H&T ATATLTLr; TAT
3. A s, afvg srfeas,
FATEH IoF ATITAT

[FT. €. LAFEAS-LBI014/1/2025-LB-I]
I FAR [¥g, AgME=a

1396 GI/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

LOK SABHA SECRETARIAT
NOTIFICATION
New Delhi, the 25th February, 2026

S.0. 1012(E).—In partial modification of the Notification of even No. dated the
12" August, 2025, under sub-section (2) of Section 3 of the Judges (Inquiry) Act, 1968, the Speaker, Lok
Sabha, has reconstituted with effect from the 6™ March, 2026, for the purpose of making an investigation into
the grounds on which the removal of Justice Yashwant Varma of the Allahabad High Court is prayed for, a
Committee consisting of the following three Members:-

1. Hon'ble Justice Aravind Kumar,
Supreme Court of India;

2 Hon'ble Justice Shree Chandrashekhar,
Chief Justice of the Bombay High Court; and

3. Shri B.V. Acharya,
Senior Advocate, Karnataka High Court.

[F. No. LAFEAS-LBI014/1/2025-LB-I]
UTPAL KUMAR SINGH, Secretary-General
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